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{By Agvocate : Shri Rajendesr Khathter)

This Review Appiication nas teen Tiled by ths

gaeking raview of the order datsd

NG.208B/2801. By detailsd ordsr,

gealing with various arguments advanced by both tha
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wnicn the above circuiar has tassn intormed o the
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appliicant, ine aszertion of the learned counss] 1S

be ssnt upto 31.12.1378 has not besen conveyed ti11
date sven after retirement of the applicant G
12.4,1877. He, therefors, urged that the ordsr bDs
reviewed and the respondents be directed to exilsnd tns
oenefTit of pension Schame to the applicant.

Z. The learned counsel of the respondents opposead
the Review Appiication on several grounds. The

learned counsel statad that the appiicant has now
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22{3){(f) of tne administrative Tribunals ACU, 1885 &
lTimited to correction of plain and apparent mistakes
and serrors  and it is not meant for arguing the Case
again as it in tha Original Applicatiofn. This
principie has 088 affirmed by the Hon ble 3uprems
Court in  the recent dscisicn in tha case of Subhash
vs., 5State of Maharashtra and Anr., AIR 2002 8C 2537,

4, Considering the Tacts of thig cass and in view

oourt, this Review Applicaticn dezarves O
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(R.K. UPADHYAYA)
ADMINISTRATIVE MEMBER




